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THh DELHI MOTOR VEHICLES TAXATION (AMEND-
v MENT) ACT 1983

No - 17 “oF 1983

[26th August 1983 ]

' An Act further co amend the De1h1 Motor Vehrcles Taxatron
. - R Act;, 1962' e S T

B BE it enacted by Parhament in the Th1rty fourth Year .of the Repuohc L
._{.‘:_of Ind1a as follows ‘ 3 e T

Short 1 (1) Th1s Act may be called the Delhr Motor Veh1cles\ Taxatmn
o t1tleand -‘-'-",:_(Amendment) Act 1983 B B T -

- commence~ . : . : SR e el
(2) It shall come 1nto force o, such date as. the Admlmstrator

C '"by notlﬁcatlon 1n the Ofﬁc1a1 Gazette appomt Al

‘. 2 Throughout the Delh1 Motor Veh1cles Taxatmn Act 1962 (hereln-."‘
SRS aftet - referred  to- s the prmmpal Act); for the words “Chief- Commis- L
\""7.“,-'s1oner” Wherever they occur the Word “Adm1n1strator” shall be substl-“i”-'

S e 13- tuted ‘.'-L R \ IR R o ’ . : ke )

s ;.smner IR BT '

S by “Adm1- o o “

A,mstrator”-'_‘t" T e o PR e

‘ A_mend,- 3 In sect10n 2 of the pr1nc1pa] Act for clauSe ( ) the f0110W1ﬁg - R

. ment of. " ‘:‘clause shall e’ substrtuted namely - R E

e ‘(a) “Adm1mstrator means Admlmstrator o De1h1 e
appomted by the PreSident under art1c1e 239 of the Const1tutlon, Lo

._.'

L 4 Sectlon 3 of the’ pr1nc1pal Act shall be renumbered as sub-sectlon P |
(1) the1eof and after sub-section. - (1) as so renumbered the followmg
‘__sub-sectmn shall be 1nserted namely —_— C , B

L @) The Admmlstrator may, by ' not1ﬁcat1on 1n the Ofﬁmal .
.Gazette 1ncreaSe “from . tl‘rne to t1me ‘the rate speclﬁed‘ in- Schedule I .
o in relat1on to- any motor vehlcles e e

o " - Promded that the rate as s0. 1ncreased shall 1n no case exceed the';‘\__ :
-V_-_'rate as 50 spec1ﬁed by mof .than twenty(-ﬁve per cent thereoi' v

Amend- ' : 5 In sect1on 23 of the pr1nc1paI‘Act for sub sectlon (3) the follOng

IR

‘sTerise

=" ment of’ - sub—sectlon shall be substltuted namely =T T e R -:

-Secf!on23..__ S ‘
R ,f' “(3) Every rule made under thls sec’uon and every nouﬁcatron-f LT
o 1ssued under sub-section (2)" of ‘section’ 3 shall: he laid, as.soon as v
may be after it is made or- vssued before each House of Parllament . .

TLomel

.\7"
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E wh11e it'is in session for a’ total perlod of ’chlrty days -which
may be comprised in one session or in two or more successive SESblOTlS
‘and if, before the explry of -the sessmn 1mmed1ate1y followmg the .
session’ or the successive sessions aforesald both Houses agree "in
makmg ‘any modification in thé rule or notlﬁcatlon or both Houses

~ agree that the rule should not be thade or: the notification should -frot

" be issued, the rule or notification shall thereafter have effect only" in
such modified form or be of no -effect; ag the case may: be; 50, how- -

- ever, that any such modification or annulment shall be- w1thout pre-

~ judice to the vahdlty of anythmg prevlously done unde1 Lhat rule or |
nOtlﬁC&thIL’.’.

6. For Schedule Ito the prlncmal Act ’che followmg Schedule csha]l be Substitu-

suhstltuted namely — o . CEIfOIllleW
: ‘ ‘Schedule
- for
_ - ' R 5 ScheduleI
C i "SCHEDULE T

" (See. section 3)

smm——

Deseription of motor yehicles oo Avnual rale of tax for each molor
- . : - ) (wehide - - s
H K3 o
o o o _ . Rupee s
A'PAART'.A.-',—MO-tOY vehicles - fitted solcly: with - )
. pneumatic ty1 es— RN @ .
1.” Motor cycles and tucyclcs (mcludmg motor )

scooters and -cycles -with ‘dttachment for
pxopcllmg the same by mechanised power)—

:_‘__, - (a) motor cycles;, scootcns (ﬂat rate) ... .- - ¥orty,
- (b) scooterettes and aulo~cyclcs (flat V g 3

raté) - .. . . _Twenty.

%) tricycles (flat ratc) ... . mfy.

(J) motor vehicles: speclﬁcd in (a) or (b) or .

(¢) above used for drang a traxlrr i

or side car. . . . . . The rafc spemﬁed in (a) or. (b) or (0
’ ' : aboveﬁlzu ﬁfteen fupees.

- IL Motor ‘vehiclés (adapted and used for

’ “invalids) ~the registered unladen -weight -
of which doés not cxcccd thrcc hund.red i .
kilograms - . . } Ten,

YW, Motor. vehicles (including tricyeles). iwsed
.+ for the transport of haulage of goods or. . - . :
mateuals, the regxstercd laden welght of+ - . T e LT
whxch— o o

(a) does not exceed one tormc .7+ - Two hundred and twenty,

. (b) excecds one tonne bit does not exceed ) : - [P
two tonnes . .o . S Threc‘ hundred and ten.*;
- . (c) exceeds two tonncs but doesnotexceed =
- - four tonhes " . . . . .o Four hundrcd and seventy

(d) exceeds four tonnes but doc,a n@t cxcecd‘ .
_six-tormes’ .. P (R SIX humdrcd and thn-ty

' (e) exceeds six tonnes but does not cxcced S
- ‘eight tonnes FEREI ) . e . ,Sc’:ven hundrg:d and eig_ht—y.

17 Law—6,
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Description of ‘mofor yehicles.

— e

Ammal rale of tax for each motor
: uehwle

e e o = Yt Mttt

2 - -

(f) -exceeds eight tonnes but does ot ex- -
: ceed nine tonnes . .

(g) exceeds ninc tonnes but does not ex~
ceed ten tonnes . .o

_ (B) exceeds tcn tonnes . e »

IV.  Additional tax payable in rCSpCCt of vehicles
" referred to in Tiem III used. for drawing
trailers—

.(a) for each trailer thc rcglstered Ic.d(n
weight of which docs not excccd two
tonnes . .. . .

(b) for each tlall(‘!‘ the rcglstcrcd laden -

welght of ‘which excecds two tonnesy

“

Pr0v1dcd that two or ‘more -vehicles shall’
not be’ chargeable under this Item in.
respect’ of the same-trailer. :

' V -Motor vehicles (mcludmg trleClCS) plying
- for hire and used for the transport of
passengers, when—

" (d) licensed to carry, in all, not more than -
two passengers (excludmg duvcr)

(b) 11ccnscd to carry, in aﬁ@mmc than twe
_ but not more than- four passengers -
P (excluding driver and: conductor%

(c) hcenscd to-carry, in all, more than four
- passengers but not more than six
. passengers (excludmg drxvcr and con-

ductox). : N N

(d) licensed to carry, in all more than six
passengers but not moré than cightcen

passengers: (cxcludmg driver andeon-

ductor) . .

ey licensed to carry more than elghteen
passengers (excludmg dnver and
conductor) . e

- V1. Motor vehicles owned by Airline CompanlcS‘

. or Gorporations for caxrymg pﬂssengqs
and staff— .

) the scatmg capacity of which does not
exceed four (cxcludmg driver)

( )thc seating capacity of which cxcceds

four but doesnot exceed Six (excludmg
dnvex) e e e W
" (¢) the scatmg capacxty .of which excecds ‘

© six but, does not cxcecd c1ghteen
(excludmg driver) . R
..(d) the seating- capacxty of Whlch exceeds -
) aghtecn : . .

v Rupees

Nme hundred and_’ forty. _

Eleven hurdred.
 'The rate spc'ciﬁcd in ég) above .
plus: - one -hundred - and ~ fifty-six

rupees for every ong tonmne ey part’
- thereof in addition to'ten tonnes, .

One hundred andA fifty,

Thfc_e ‘hﬁnd'l;cd. R

E “One. hundred..

Two hurdred,

Three hu_fgdrcd and seventy-five,

’ 'Si:‘g‘h‘ug;dred and thi.\'fy;

. The- rale spccxﬁed ;n (d) above
“hlus ninétyfour ruptes for every
*_passenger in addition to- elghteen
passengers which® the vehicle is so
licensed to carry. N

"I'\.No'huncired.‘.‘f:_' s L

- - Thre¢ hundred and seventy-five..

i Sithn_mdredj and-thirty. -

'V~The ratc spec1ﬁed in (c) abOVC pluJ:
B mnetyfour rupees for every person:

“in addi on, to e:ghteen pcrsons
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Description of motor vehicles-

Anm{al rate 4F tax for each- motor .
uehzcle

- VII, Brcak-_drtwn vans used for tdwing disable_d .

vehicles and- toewer wagons used for ma,in'—
tenance: of overhead electric lines-

" VIIIL. Motor vehlcles Gther than ‘those liable to

tax under the foregoing provisions of this
‘Schedule, thie reglstered unladen. weight -
of which'— .

(a) does not excecd one thousc nd kilo-
grams . . .

{b) exceeds one. thousand kilograms but
doés not exceed one thousand and, "
five hundrcd kxlograms

. (¢} exceeds one thousand and five hin dred
kilograms ‘but does not éxceed two
thousand Lllogxams . .

(&) 1exce¢ds two thousznd kilograms

IX_ Addmonal tax payable in rcspect of velucles

referred to  in Ifera VIIIL, if - such veh1cles
are used for drawing. trﬂllers—-—~ :

. (3) for cach tra)ler the reg1steled unladen
weight of which does not exceed one
ton-qe R . . . T N .

(u) for each ‘trailer the X‘CngtCl‘ed unladen
welght of wluch exceeds onc tonne  :

Ptowded that two or more vehlcles shall not
be - chargesble. under - this Ttem . in
respect of the same trailer.

ParTB, —-Motor vehieles- other than those ﬁttcd
B solely w1th pnf‘umatlc tyles -

Ru_peé;

Thrcc hundred znd ten.

One hundred” and twenty-five,
One hundred and sixty.

Two hund-rcd and thirty

The rate’ spccxﬁed in (c) above plus
rupees

one hindred and ~ fifty
: for every one thousand kilograms
or part thereof in, addition to two ~
thousand kxlograms :

Sixty.

" One hundred aﬁd twenty.'

.The rates shown in Part A plus

-+ fifty per cent. thereof

NoTz:—The registered unladen- weight'-éf motor vehicie shall be as specified in the certificate

of registration.”.
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